
Hontble Mr.Justice i 

Issue notices to the resrondents to stlow cause as 

why this case may not be acitted. Let rerly be 

filed within 4 %%leaks. Reioinder, if any, may be 

filed within 2 weeks.thereafter. List this case on 

for admission/hearing0  
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2.61124 Hon. Mr, Justice R.K. Varna 

None or the petitioner. Sr 

haturvedi learned counsel for the re 

.P.S.C. Learned counsel for the res 

tates that this petition pertains to the Civil 

ervices Examination 1991 has become nfructuOus 

n view of the fact that the petitiontr in the 

vil Services Examination in the subs vent year 
1 992 was selected in 1.13.5 and has als received 
t ainino. %s such a grievance relatin to the 

Civil Services Examination pertaininc■ 0 the 

y ar 1991 no more survives. The petit on is, 

t erefore dismissed having become infr ctuous 

th no order as to costs'. 
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